
IT 

O.A.NO.174 OF 2001 

ORDER DATED 13-12-2002. 

Heard Mr.D.P.Dhalsamant,earnd Counsel for 

for the Applicants and Mr.Anup J<Umar BOs€, Learned 

Senior Standing Counsel for the Union of India, 

appearing for the Respondents further in the matter. 

Mr.Bose,learned senior standing counsel for the 

Resiondeflts has submitted documents laying down 

the principles formulated by the Department for 

realisatic.n of Electricity charges from the 

occupants of the staff quarters at KOraput as also 

from the occupants of the staff quarters at Bhubaneswar. 

This Original Application has been filed by 

a group of postal employees (22  in nUnDer) working 

under the Senior Super in ten dent of post Offices, 

11 

	 Koraput Division ventilating their grievances with 

regard to the policy of the Respondents in realising 

the electricty charges from the occupants of the 

staff quarters at Koraput.They further prayed that 

the ResOndents be directed to recover the electricity 

charges as per the individual consumption of the 

electricity w.e.f.January, 2000 and to refund the amount 

already recovered from them as per the ttze direction 
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of this I'riounal in OA N0.555/97 disposed of 

on 03-12-1997 and to quash the order under 

Ann exure-4 to the Odginal Appliction•  

Shoth of unnecessary detdils,it would 

suffice to say that the Applicants have been 

allotted staff quarters of different types oy 

the RespOndt N0.4,Senior Superintendent of 

Post OffiCes,KOrut DiJision,Koraut and that 

no clear cut policy has Oeerl adopted oy the 

Respondents in realising 	Electricity chi 

from the AppliCaflts,whO are in Occupation of ti 

said quarterS.rhey further stated that aithouch 

this Triounal had directed earlier, in OA NO.D/ 
(Respondents) 

1937 on 0-12-1997 that they/should work Out 

the electricity charges for the COmmOn facilities 

so that the amount of electricity charges for the 

common electricity facilies would not to Oerealised 

from the occupants of the quartes,the same had 

not been complied with in full, ahthat the 

applicants were made to pay on an average of 

.300/- 	for Type-I,.400/- for Type-Il and i.4507_ 

for Type-Ill quarters for - electricity consumption. 

The main thrust of the prayer of the Applicants is 
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that each of the occupants should be cnarged on che 

sis of individual meter readiny and that they should 

not be made to jay for the electricity charges for 

t he common fa ci titi es • &espondents ha ye denied t ha C 

they were deductiny electricity charges Luorethon ;ht 

should oe realised from the Occuints.fhe furtber sted 

ht they could instal individual meter only in June, 

1997 and jefore that electricity charges were aeing 

c1cuLated out of the master meter reading.2hey also 

averred that no separate meter had been ins11ed for 

Motor puinp,street lights and stair case lights oefore 

2ugust,2000.rhey further stated that the total 

electricity charges paid to the GRIDCO was 

oeiflg divided amongst all the Occupants and accordingly, 

the amount was Oeiflg recovered from each individual 

from his pay. It was also su.mitted that the 

EleCtriCiCal pgineer of the Dertment had , at the 

instance of Res.Onder1c iw. .2 carried out detailed calculation 

of the Electricity consumption(individual consumL tion 

as well as liaiiity towards COLflIIOfl facilities) and, 

therefore, there could oe  no room for making any 

grievance in the matter.They further scared that 

the GRIDOC carried out meter reading from the 

main meter i.e. rnSter meter and not from the 

individual meters. Individual meters which have oeen 

installed 	t the request of the occupantS are oeirlg 
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used to know the exact individual consumption 

nd for calculdtion of the amount to oe recovered from 

them. They, however, averred tha for want of 

guidelines in the matter, they were yet to decide 

the jasjs on which they should recover the electricity 

charges from the occupants whereas the ResOnient NO. 

had Deen making direct payment to the Gi9C On rh 

oasis of the master m'ter reaciug. 

I have heard Mr. . r- hismant, beam ed 

Counsel for the Alicants and Mr.i.\.3Ose, ucarued 

Senior Scan.iing Counsel apearinç, for the Re5-onuenL 

at 1ith on lnoreLhdn One ocasSJ-on,20 racititate 

formulacion of the rinciples of re1isatiOn of 

electricity charges from the occupants of the stLf 

quarters of Koraut postal Colony, --he aes,,Ondents 

were asked to submit the, formula adopted oy tj1e[fl for 

collection of eLectricity charges from the ocCupantS 

of the staff quarters of the postal Colony at 

3hubneswar.0fl perusal of the principles/method 

adOpted by the Resvndents in realising electriciy 

charges from the occupants of the quarters located 

at 3huiD,dneswar  it is found that it would oe Lair 

and proper if the same ,rinci-1es are adoted for 

reelisatiOn of electricity charges from the occupants 

of the staff quarters at OLaUt also, hence no fresh 

direction is now necessary to De issued to esOrid1t NO.3 
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as he had already installed separate meters for each occupants of the staff 

quarters and also had installed separate meters for running the motor pump. 

street lights and staircase lights. In short, each occupant shall be liable to pay 

electricity charges, strictly according to the meter reading of the individual 

quarters. The electricity charges for running of motoT pumn street ias 

and stair-case lights and other common passages will he borne by the 

Department. 

With the above direction, this O.A. is disposed of and with this the 

question of adjustment of the amount already recovcrcd from the 

occupants/applicants shall also be taken care of by the Respondent No.3. 

costs. 
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